
1 O.A. 350.00068.2018

GENIR^L ADMINISTRATIVE TRIBUNAL 
KOLKATA BENCH, KOLKATA

;
Ixvj, -

>; ■i

No. O.A. 350/00068/2018 Date of order: 11.3.2019

Hpn’ble Ms. Bidisha Banerjee, Judicial Member 
Hon’ble Dr. Nandita Chatterjee, Administrative Member

Present

Subhendu Das
Son of Shibpada Das,
Aged about 53 years,
Working as JE, under SSE Inspection 60E, 
Residing at Aurobinda; Nagar,
Street«Nd. 10,
Rost Office A-i
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Senior Personnel Officer, 
Chittaranjan Locomotive Works, 
Post Office - Chittaranjan,
Dist - Burdwan.

(iv)

t

c. ■
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(v) Rajdeo Pandit,

JE-II under Sr. Section Engineer, 
Chittaranjan Locomotive Works, 
Post Office - Chittaranjan,
Dist. - Burdwan,

t

:



2 O.A. 350.00068.2018

ELS-23.

Oebasis Mishra,
JE-II under Sr. Section Engineer, 
Chittaranjan Locomotive Works, 
Post Office - Chittaranjan,
Dist. - Bfurdwan1,
ELS -19

(vi)

?

(vii) S.B. Seal,
JE-II under Sr. Section Engineer, 
Chittaranjan Locomotive Works, 
Post Office —Chittara^an,
Dist. - Burdwan, jr^istraTM *
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ORDER (Orah 'tiT
\ /s./

Per Dr. Na%dita^GJia^riee. AdmfnistratLv.esM^iber: V̂"-

The applicant has%approacH'ea'ihe Tribunal 

praying for the followin^tiejigf>

-a. :‘£h

Jn^e s^phd stage litigation

“(a) An order do issue directing the respondents to consider the case of the applicant 
for promotion to the post of Senior Engineer since his name is appearing in seniority list 
of Junior Engineer against serial no. I."

Heard both Ld. Counsel, examined documents on record.

The submission of the applicant, as articulated through his Ld. Counsel, is

that, the applicant, who was functioning as Junior Engineer on ad-hoc basis at 

CLW (Electrical)^was selected for the post of Junior Engineer vide order dated 

20.5.2006 and joined in the said post accordingly. Subsequent to carta in.
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0
litigations before, the Tribunal, the .panel for the post of Apprentice Mechanics 

interest age was~ redrawn and the applicant was excluded from the panel. The 

applicant having approached the Tribunal In O.A. No. S6 of 2000, tho order 

excluding the applicant was stayed and, thereafter, upon disposal of Original 

Application No. 1631 of 2009, the panel was once again redrawn, but the 

authorities thereafter issued an order that candidates, who were excluded from

the panel, would be allowed to continue as Junior Engineer purely on adhoc

basis. Candidates, who were excluded from-thespanel, moved the Hon’ble Apex
■ ■- _ l „ &, _

Court in an SLR'Which'was disp^ea ^©^ZMSjdirectmg that the petitioners
'X' "■

having continued for long, their appointmeng^shall nfc| be disturbed

/
consider^^s lunior

linst Sri ftl 1 :ii the

jf
mthorities praying forseniority list, the appJ!

his promotion ip^h^ in the fight of figment,
re^fesenfktid&^as preferred on 30.1to^he O.A.)

!

Such
%and remains fepdirilJpr co^feratiofi .

X. ' ^ 'J1
■ -r-- .

Ld. Counsel fofMbp appiicanWuriher^subTriits thataitffe applicant would be

fairly satisfied if a direction is issuSa'5^^Hi^^Srned respondent authorities to

•i.-

dispose of the said representation in a time bound manner.

Ld. Counsel for the respondents does not object to consideration of the4.
/

representation in accordance with law.
■

Accordingly, without entering into the merits of the matter and with the 
%

consent of the parties, we hereby direct the respondent No. (ii), namely, the Chief 

Personnel Officer, Chittaranjan Locomotive Works, Chittaranjan, to consider the
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representation of the applicant dated 30.lO.aoi7, if raeaived at hie end, within a 

period of four weeks from the date of receipt of a copy of this order. The decision 

should be conveyed in the form of a reasoned and speaking order in accordance

with law and communicated forthwith to the applicant.

With theserdirections, the O.A. is disposed of. No costs6.
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(Dr. Nandita Chatterjee 
AdministrativegMemb'S\ ^

JF *(Bidisha Banerjee)
udiciaIJMember
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